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(xvi) G.O0. Ms. No. 2126 pub-
lished in Tamil Nadu Government
Gazette dated the 24th Novem-
ber, 1976.

(xvii) G:O. Ms. No. 2235 pub-
lished in Tami] Nadu Government
Gazette dated the 15th December,
1976.

(xviii) G.O. Ms, No. 2335 pub-
lisheq in Tamil Nadu Government
Gazette dated the 29th December,
1976, '

(xix) G.O. Ms. No. 2355 pub-
lisheq in Tamil Nadu Government
Gazette dated the 5th January,
1977.

(2) A statement (Hindi and Eng-
lish versions) explaining reasons for
not laying the Hindi versiong of the
above Notification. [Placeq in Lib-
rary. See No. LT-170/717].

MR. SPEAKER: Item No. 4. Shri
Bahuguna.

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND
REHABILITATION (SHRI SIKAN-
DAR BAKHT). With your permission,
Sir. ...

AN HON. MEMBER: Where is the
permission?
(Interruptions)

REVIEW AND ANNUAL REPORT OF INDO-
Burma PrTrROLEUM Co. LrTp.,
CALCUTTA FOR 1975-76

SHRi1 SIKANDAR BAKHT: On be-
half of Shri H.N, Bahuguna, I beg to
lay on the Table:—

A copy each of the following
paperg (Hindi ang English versions)
under sub-section (1) of section
619A of the Companies Act, 1956:—

(1) Review by the Government
on the working of the Indo-Bur-
ma Petroleum Company Limited,
Calcutta for the year 1975-76,
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(2) Annual Report of the Indo-
Burma Petroleum Company Limi-

ted, Calcutta, for the year 1975-76 -

along with the Auditeq Accounts
and the comments of the Com-
ptroller and Auditor General
thereon. [Placed in Library.
See No. LT-171/77].

MR. SPEAKER: Normally, the Mi-
nisters write to me when they are
not here. That is the normal prac-
tice. I hope, it will not happen next
time.

NOTIFICATIONS UNDER URBAN LAND (CEIL-
ING AND REGULATION) AcT, 1976, TAmIL
Napu UrsaN LaND (CEILING AND RE-
GULATION) AcT, 1976, TaMiL NAapU SLUM
AREAS (IMPROVEMENT AND CLEARANCE)
AcT, TamiL NaADu REQUISITIONING AND
ACQUISITION OF IMMOVABLE PROPERTY
(AMENDMENT) AcCT, 1977 AND NOTIFICA-
TioNs UNDER TAMIL Napu Ursan LaAND
Tax AcT, 1966 AND STATEMENTS

SHRI SIKANDAR BAKHT: 1 beg

to lay on the Table.

(1) A copy each of the following
Notifications (Hindi and English
versions) under sub-section (3) of
section 46 of the Urban Land
(Ceiling and Regulation) Act, 1976:

(i) The Urban Land (Ceiling
and Regulation) Eighth Amend-
ment Rules, 1976, publisheq in
Notification No. G.S.R. 33 in
Gazette of India datedq the 1st
January, 1977 together with an
explanatory memorandum,

(ii) G.S.R. 34 publisheq in
Gazette of India dated the 1st
Jaruary, 1977 containing corri-
gendum to Notification No. G.S.R.
1261 published in Gazette of India
dated the 28th August, 1976
together with an explanatory
memorandum.

(iii) S.0. 38 publisheqd in Gazette
of India dated the 1st January,
1977 together with an explana-
tory memorandum,
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